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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

MONDAY, THE TWENTY FIFTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION (PUBLIC INTEREST LITIGATION) NO: 50 OF 2024

Between:
't.MunnoorRavinder,s/oMunnoorJagannathAgedabout56years'Occ-

ngriiirltrru nyo Z-Sjg, Nyalkat Mandali Dappur Village Sangareddy District,

Telangana -502251.
2. Yelgoi Subhash, S/o Y. Raghuramulu Ag,e{ about.71 Velrq' Occ;fgl9{ty"-' ruJFfot No.11i, Zatreeii6jA Nlandal 

-Adarsh Nagai Colony, Zaheerabad
(Rural) Sangareddy District, Telangana State - 502 220

3. Avuti Ravi Kumar, S/o Avuti Shamanna Aged about 35 years'. Occ-- Airilufiuie nyo Z:ibS.Nyatkat Mandal, DappuaVillage Sangareddy District,

Telangana -5O2251 .

4. Humnabad Shivaraj, S/o Humnabad Bg.9appa -foe-d about pq X"1ltt-9i"-' fiilrnri; nvo x.fio.z-t+0, Dappur Village, Nv;lkal Mandal Sangareddv
District, T.S. - 502 251

5. Pundikura Ravinder, s/o P. Vaijanath Aged about 35 years, occ-.Agricult-ure-' 
Xyo H.trto.Z-Z+, OappuiVitiage, Sangar;ddy District Telangana State - 502

251.

6. Narsagonda Srinivas, S/o Siddiramulg 4S9.d aqo.ul35 Vear9,, OEgljgriculture
R/o HINo.2-zz, Dappur Village, Nyalkal Mandal Sangareddy lJrstnct' l '5' -

502251.
7. Pundikura Narsimulu, S/o P. Gundappa Aged about 46 yg?rs,:-. 99c-

diluitua No 2_73i', Dappur Vi[age, Nyalkal-Mandal Sangareddy District,

T6langana State - 502 251.

S.SurnaRavinderReddy,S/oSumaVeeraReddyAgedabout.40years'Occ-- ns;iirri,;i" wo n.Nol-E+-, 
-oappur Village, Nval-kal Mandal Sangareddy

District, T.S. 502251.

9. Burju Ravi Goud, S/o Burju Gundaiah Goud Aged about 36 Yqaq. 99c-' &;i;rltrr; nyo z:ss,-oipfur Village, Nvalkal Mandal Sangareddv District'

T.S. - 502 251

10. Mathamshetty Mallikarjun, S/o Mathamsheftv Rg".!'ppq nSqO *o-lt -5^9J"93o'- 
Oci- Aqriculture fVo 1b-38, Bashweswar Street, Near Anurag lheatre Alllpur'
Zahee6bad, Telangana Slale - 502 22o



11.Shaila Atnoor, wio Laxmikant AtnoorAged about 45 years, occ- HouseholdNo 17-5-15711, Agricurture corony, Gu-mpa Bidar Bi6ar, Kainatar<a stJie -
585 403

,..PETITIONERS
AND

1 Union.of lndia, Rep.by it's Principar secretary Ministry of Environment Forest
And Climate Ohange Governmerit of lndia, New Delhi.'

2. Union of lnd_ia, Rep.by its principal Secretary lVlinistry of Jal ShakthiDepa(ment or Water Resources Riveir Developmeht anO Cing; R;Jrr;;;i;;
3. central Pollution control Board, Rep. By its chairman Ministry of Environment

Forest And Climate Change Goverriment of lnOii, f,lew Delhi.' 
-

4. state of relangana, Req.. B.y its principar secretary Environment and ForestDepartment Secretariat,'Hyd-erabad, T.5.

5. state of reranoana. Rep._ By its principar Secretary rrrigation DepartmentSecretariat, Hydtrabad, t.S.' '-

6 Pt19 of Telangana, R."p ey its principal Secretary State or lndustries anduommerce uepartment Secretariat, Hyderabad, T.S.

7. State of 
-Telangana, 

Rep.by its principar Secretary Revenue )epartment (LA
and JA) Secretariat, Hyderdbad, T.S. '

B. Special Chief Secretary,^ to .Te.langana Government And Clp (FAC)
Govern ment of TelanganS secretariat, "Hyoerabid-

9. The chief commissioner, of Land Administration And the chairperson StateLevet R and R Monitoring committee Nampittv siatio. ni,ro, rivi""ir-o'ril**
10. The commissioner, Rehabiritation And Reseftrement Govemment of

1 1 . The District Co llector, Sangareddy District Sangareddy.

12. The Joint collector, And Administrator Rehabilitation Ancr Resettlement
Sangareddy.

1 3. The Revenue Divisional
Sangareddy District.

Officer, Zaheerabad Division Zaheerabad,

14.The Mandal Tahsildar, Nyalkal Mandal Sangareddy District
1 5. The.T^elanga-na_rndustriar rnfrastructure corporation Limited (TG[c),, Reo. Bvits V.C. and M.D. parishram Bhavan easne6rbJdh, Hr.G;;-d;.-"-," 

t \v,"' e'

l6.Telangana P-ollution contror Board, Rep. by its chairman with office at A-3,Paryavaran Bhavan Sanathnagar n'oaa, Siiairrnigir Flyoerabio, T.-S. 
-' " "'

...RESPONDENTS

Petition under Articre 226 ot rhe constitution of rndia praying that in the
circumstances statec in the affidavit fired therewith, the High court may be
pleased to issue a w'it, Direction or an order more particurarry one in the nature



of Writ of Mandamus declaring the action of Respondents, more particularly the

Respondents4tolS,inacquiringthelandadmeasuringac2003'39Ots''in
Dappur'WaddiandMalgivillagesofNyalkal]vlandalofSangareddyDistrict,vide

Notification,dated23.0S-2024bearingGazetteNo.07,FileNo.G1l2070l2024as

illegal,arbitraryandunconstitutionalandinviolationoftherightsguaranteed

under the Constitution of lndia, and declare the acquisition as illegal, and direct

the State Government, more particularly Respondents 4 to 8 AND 11' to abandon

theprojectaSitisharmfultothelivesofthevillagersaffectedbytheacquisition'

andsincetheproposedPharmaVillage/LifeSciencesHubwillhaveanadverse

impactonthesocialsphereofandenvironmentintheabovevillages'andwill

negativelyaffectthelivesofthepeoplelivinginthesaidvillages,andalsodeclare

theinactionoftheRespondentslto6andl6innotprotectingthewaterbodies
andthecultivableagriculturalareainpetitionsUbjectlandSaSillegal,arbitrary

and unconstitutional, and further direct them not to issue any environmental

clearance for the Project.

lA NO: 1 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

directtheRespondentNo'lltol5nottoproceedwiththeacquisitionofthelands

inDappur,WaddiandMalgivillagespursuancetotheNotification,dated23.08-

2024 be aring G azette N o. 07, Fi le No'G 1 I 2O7 O I 2024'

Counsel for the Petitioner : SRI VIJAY PISSAY

Counsel for the Respondents No.1to3 : SRI GADI PRAVEEN KUMAR'
DY. SOLICITOR GEN' OF INDIA

Gounser forthe Respondents No.4 : t# 
F"'.T[0i#IT,I|\L"'scrENcE

AND TECHNOLOGY DEPT.

Counsel for the Respondents No'5: Ms'SHANTHI NEELAM'GP FOR I&CAD

c ou n s e r ro r the Res po nd e nts N o. 6 : 
BF' AAli ft S Jg+iirt t:r 

r]
, COMMERCE DEPARTMENT



counser ror the Respondents No'7to14 
' BBl F"t\[="ToTd,L3fitoo*ou',

counsel for the Respondents No.1s:sRl L.PRABHAKAR REDDY, sc FoR Tsltc

counsel for the Respondents No. 1 6' 
SE,rr"T?lilrDNAN 

MAHMooD,

The Court made the following: ORDER



TIIE IION'BLE THE CHIEF JUSTICE ALOK ARADtlE .

AND

THEHON'BLE SRI JI,STICE J. RAO.

WRIT PETITI ON IPILI No.SO of2024,

ORDER: Per ttle Hotl'bl? th? Chief JustiLe AIok Aradhe)

Mr. Sankalp Pisssay, learned counsel representing

Mr. Vijay Pissay, learned counsel for the petitioners'

Mr. Gadi Praveen Kumar, learned Deputy Solicitor

General of India for the respondents No' 1 to 3'

Mr. G.Veeraswarny, learned Government Pleader for

Environment, Science and Technolory Department for the

respondent No.4'

Ms. Shanthi Neelam, learned Government Pleader for

Irrigation and Command Area Development Department for

the resPondent No.S'

Mr. A.Ananthasen Reddy, learned Govemment

Pleader for Industries and Commerce Department for the

respondent No'6.
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Mr. E.Ramesh Chandra Goud, learned Government
Pleader for Lald Acquisition for the respondents No.7 to
14.

Mr. L.Prabhakar Reddy, learned Standing Counsei for
the Telangana Industrial Infrastructure Corporation
Limit€.d for the respondent No. I5.

lVIr. Zeeshan Adnan Mahmood, learned Starrding
Couns el for Telangana State pollution Control Board for
the respondent No.16.

2. In this petition, the petitioners are small farmers arrd
are residents of Dappur, Waddi and Malgi Villages, Nya-lkal
Mandat, Sangareddy District. The petitioners are aggrieved
by the notification issued under Section 1 1 of the Right to
Fair Compensation and Transparency in Land Acquisition,
Rehabilitation arrd Resettlement Act, 2013 (hereinafter
referred to as, "the Act"), by which the land measuring
Acs.2O03.39 guntas (Acs. 907.17 guntas of (]overnment

assignecl land and Acs.IO96.22 guntas of patta land) at
Dappur Viliage (Sy.Nos. 101 to 103, IOZ to l2I, 123 to l9Z
and 205,,, Waddi Village (Sy.Nos.96 to 1OO, 119 to 124) and

i

l

l

I
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Malgi Village (Sy.Nos.B6, 87 , l2l to l24l of Nyalkal Mandal

of Sangareddy District, is proposed to be acquired for the

purpose of setting a pharma village '

3. A preliminary notification under Section 11(1) of the

Act has been issued on 06.08'2024 The objections to the

aforesaid preliminary notification were required to be filed

within a period of sixty days' It is not in dispute that the

farmers, who were aggrieved, had preferred objections to

preliminar5z notification which are under

Admittedly, the petitioners have not

objection to the preliminary notification

I
Ithe aforesaid

consideration.

preferred any

dated 06.O8.2O24.

4. The objections preferred by the farmers to the

preliminar5r notification are yet to be adjudicated' The

petitioners are farmers and are aggrieved by the a-foresaid

notification. Therefore, at their instance, this writ petition

cannot be treated as a public interest litigation'

5. No interference with the preliminary notification at

this point of time is called for' It is made clear that this
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Court has not expressed alry opinion on the mer:.ts of the

case. The respondents are granted the liberty to pr:oceed in

the matter in accordance with law.

6 Accordingly, the writ petition is disposed of.

Miscellaneous appiications pending, if any, shatl

stand closed. However, there shan be no order as to costs.

SD/-L.LAKSHMI RAO
ASSISTANT REGISTRAR

//TRUE COPY//

To,

l/./

sEcTtoN 6rHcen
1' The Principar secretary lVrinisrry of Environment Forest And crimate changeGovernment c,f rndia, uhion o?iiaia,-r.rli,i, oiirh"i'' '

2. The Principa secretary Ministry ^of Jal shakthi Department of waterResources Riuep pur"lo'rent nnd c;ng;;ru;r;;nation Union of India,
3. The Chairma n Ministry . of _ Environment Forest And Climate ChanoeGovernment or tndia, Cehtr;i poti;ii;;'ib],itr'allro, New Derhit 

5i:1"??+?81]o*;,'",-iiy"==[J5:iment and Forest Depa(ment secreta riat,

t 
llfiJrli:[alsecretary lrrigation Department secretariat, state of relansana,

6. The Principal Secretary State. of Industries and Commerce DepartmentSecretariat, State of Tetdngana, Htde;a;;;,'i.S. 
,,

' r!i,lJlf::irt:?:J:g Revenue Department (LA and JA) Secretariat,state or

8. The Special Chief Secretay-,-_to_ 
.T9lgrugna. Government And CIp (FAC)covemmentof TelanganaSe'Cretariat,Hy"di-iJoi-'

9. The 9lrief Commissioner, of Land Administration I
r- eve r-H i n J H' M.;; i t;;:r co m m ittee ru a m pa ri/ Siai)f l S"", 8'lj[J"%Bjo: ""

10. The Commissioner. Rehabilitation And Resetflement Gr>vernment ofTelangana BudcJa Bhavan, SecunOeraOaO.

1 1 . The District Collector, Sangareddy District Sangareddy.
12. The Joint Collector, And

uangareddy.

13. The Revenue Divisional
Sangareddy District.

Administrator Rehabilitation And Resetflement

Officer, Zaheerabad Division Zdheerabad,

14.Th e Mandal Tahsildar, Nyalkal Mandal Sangareddy District
I
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l5.TheV.C.andM.D.ParishramBhavanBasheerbagh,Telanganalndustrial- 
lnfrastructure Corporation Limited (TGllC), Hyderabad'

l6.TheChairman,TelanganaPollutionControlBoard,WithofficeatA-3''" i;'y;ffi; eh;ran Siiiihnagar Road, Sanathnagar Hvderabad, T'S'

17.One CC to SRI VIJAY PISSAY, Advocate. [OPUC]

I8.oneCCtoSRIGADIPRAVEENKUMAR,(Deputy.solicitorGeneraloflndia),- 
High Coutt fot tn" State of Telangana at Hyilerabad' [OPUC]

19.Two CCs to GP FOR ENVIRONMENT, SCIENCE, -IE-qHNOLOGY DEPT'- 
Hi6h Corrt tbt it 

" 
State of Telangana at Hyderabad' [OUT]

\

20.Two CCs to GP FOR IRRIGATION & COMMAND AREA DEVELOPMENT
DEPT, High Court for the State of Telangana at Hyderabad. [OU!

21.fwo CCs to GP FOR INDUSTRIES AND COMMERCE DEPT, High Court for
the State of Telangana at Hyderabad. [OUTI

22.Two CCs to GP FOR LAND ACOUISITION, High Court for the State of
Telangana at Hyderabad. [OUT]

23.One CC to SRI L.PRABHAKAR REDDY, SC FOR TSllC. [OPUC]

24.One CC to SRI ZEESHAN ADNAN MAHIUOOD, SC FOR TSPCB. [OPUC]

25.Two CD Copies.
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HIGH COURT

DATED:2511112024
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ORDER

WP(P|L).No.50 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS

I
I

A
I

I

,t,

9-,\


